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1892 assummg that the extradition proceedmgs could in some way 11m1t the
JONE 27, jurisdiction of the Sessions Court, it is plain that there is nothing here on
~— . the face of those pmceedmgs to warrant the conclusion that -any such
APPEL- |imitation has been in fact imposed. The mere circumstance that the
LATE offence of dacoity alone is mentioned when extradition is demanded does:
CRIMINAL, Dot necessarily lead to the conclusion that the extradition is allowed for
~— - the purpose of a trial only on that [375] charge, and on no other charge
17B. 388, whatever. And in any event it could not exclude a trial and conviction
on any charge which the facts disclosed inthe extradition proceedings
would suffice to sustain. On the whole, therefore, it appsars to me that,
whether, in law, the jurisdiction of our Courts can qr cannot be restricted
by the condition ot which extradition is allowed, no such restriction has,
in fact, been imposed in this particular case, and, therefore,/ it was open to
the Court below, and consequently it was its duty, to bave tried the accused’
in this case under the same rules as apply to ordinary trials under the
(Jode of Criminal ‘Procedure. And the Sessions Judge ought to have
convicted the prisoners in this case of the minor offence which the facts

m'oved in evxdence showed the prisoners had committed.

Orde'r of acquitial reuersed

, 11 B, 378, »
APPELLATE CIVIL.

Before Mr. Justice Jardine and Mr.. Justwe Telang

Daapu (Original D(e_fendant) « Appellant v. PANCHAMSING
GANGARAM {(Original Plaintiff), Respondent*
[3rd July, 1892.]

Executwn sale—Decree—Purchasers at successive ewecution sales—Title obtamed by first
purchaser—Certificate of sale obtained by second purchaser before certificate obtain-
ed by first purchaser—Priority—Civil Procedure Code {4ct XIV of 1882), s. 316
—What is the title which vests under the section— Limitation in applua tion of provi-
stons of sectwn—Conﬁrmatwn of sale—Certificate of sale.

On 27tb February, 1886, the plaintiff purchased certain Jand at a Court sale
held in execution of a decree. On the 10th March, 1886, the same property was.
- put up for sale in execution of another decree, and purcha.sed by the defendant..’
The sale to the defendant was confirmed on 3rd@ July, 1886, and the sale to the
plaintiff not until the 21st July, 1886. Certificates of sale were issued to both
plaintiff and defendant on the same day, viz., on the 22nd Beptember, 1886, and’
on the 14th February, 1887, the defendant was put in possession. In 1889, the
plaintiff brought this suit o recover possession, )
Thedefendant relied on s. 816 of the Civil Procedure Code {Act XIV of 1883).
. He contended that as under that section the title of & purchaser at a Court sale
_vests at the date of the confirmation of the sale to him, his (the defendant’s)
. right was superior to that of the plaintiff, inasmuch as the sale to him was con-
»* firmed on the 8rd July, 1886, while the sale to. the plaintiff was not confirmed:
. until afterwards, viz.,” on the 21st July. .
[376] Held that the plaintiff was entitled to recover, By his prior purchase:
- he had acquired an equitable or inchoate title to the property which was subse-
quently perfected by the certificate of sale. Nothmg therefore passed to the:
defendant under his second sale. -
The words “the title to the property sold” in s, 316 of the Oode of Civil Procedure;
(Act X1V of 1882) mean the full perfected title arising on the sale becoming,
 absolute. It is that title which under the section does not vest in the purchaser
until confirmation; . That provision, however, need nol necessarily be construed

* Becond Appeal No, 228 of 1891, .-
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as destroying any lesser interest which arises by reason of general eqmt.abla
principles.

Queare.—Whether the provision ins. 816 as to the date at which the title of
the purchaser is to vest does not apply only as between the parties to the suit
and persons claiming through or under them.

Per JARDINE, J.—The reference to parties. and persons claiming under them
would be surplusage if the Leégislatute bad intended the addition to apply to
third parties.

[F., 2 C.W.N. 539 (591) ; Appr., 19 A, 188 {190} ; R., 33 A. 45 (47)=7 A.L.J. 893= 7v
: Ind. Cas. ¢09; 7GI.J.1(8); 11 C.W.N. 495 (496); 2 Ind. Cas. 81 (82);

9 P.R.1903=86 P.1..R. 1903 ; 11 P.R. 1906=4 P.L.R. 1906 21 T.L.R. 152‘

(165) ; D., 22 A. 168 (174}); 26 C C. 176 (179).3
SECOND appesl from the decision of Khan Ba.hadur N.N. Na.navatl,

First Class Subordinate Judge at Dhulia with appellate powers, in appeal

No 81 of 1889 of the District File.

The plaintiff, Panchamsing sued to recover possession of four ﬁelds
(%rvey Nos, 6, 21,22 and 23) and for mesne profits for the years 188‘7
ana 1888,

The fields in question belonged originally to fhree brothers-—Supdu,
Sampat, and Mahipat—jointly.

On 27th February 1886 the fields were sold fo the plaintiff in execu- ‘

tion of a decree against Supdu and his brothers.

On 10th March 1886 the same fields were put up to sale in execution
of another decree against Supdu alone, and purchased by the defendant.

The sale to the defendant was confirmed on 3rd July 1886.

The sale to the plaintiff was not confirmed until the 21st July 1886.
» The sale certificates were issued to both plaintiff and defendant on
the same day, i.e., 22nd Septermber 1886.
‘ The defendanf’s certificate of sale was reglstereu on 16th chober

1886 and the plaintiff’s a month later, vzz., on 16th November 1886,

On 14th February 1887 the defenda,nn wasg put in possessxon :

[877] The principal question at issue between the parties was—
who was entitled to prlorxh , plaintiff or defendant, with respect to the
lands in suit ?

The Court of first 1nstance dec1dad this issue in the defendant’s favour,

on the ground that his certificate of sale was registered prior to plaintiff’s
certificate, and also that he had  obtained possession‘ - The suit was,
therefore, dismissed with costs.

On appeal the Subordinate Judge with appellate powers held on the
authority of Prangour v. Himanta (1), that the sale to the plalninff not
having been set -aside at the:bime of the second sale, was a good and
effectual sale to pass the property, so that there was nothing lett to pass
to the defendant under the sscond sale.

. He, therefors, reversad the decree of the first Court and awarded the
plaintiff’s claim.

Against this decision l;he ‘defendant a,ppea,led to the High Couri;

Mahadev V. Bhat, for appellant.—This is a case between two
competing purchasers at Courb sales, Under s. 316 of the Code  of Civil

. Procedure {Act XIV of 1882) the title to the property sold vests in the
purchaser from the dabe of the certificate of sale, and not before, and the
date of the certificate must be the date of the confirmation of sale. In
‘this case the sale to the defendant was confirmed before the confirmation
of the sale to the plaintiff; therefore, under the. section the properby

(1) 12 C. 597.
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Became vested in him. How could it be divested by the. subsequent con-
firmation of the sale to the plamt.lff‘? The defendant’s purchase was,
moreover, accompanied with possession. " The defendant ‘has, therefore, a
better title—Prem Chand Pal v. Purnima Dasi (1); Namundepa v.
Hemapa (2) ; Lachminarayan v. Indrabhan (3).

Mahadev C. Apte, for respondent.—By the sale to the plaintiff on the
27th February, 1886, all the right, title, and interest of the judgment-debtor
passed to the plaintiff. There was then nothing left to pass to the defend-
:ant by the subsequent sale on the 10th March, 1886. The sale to the
‘plaintiff stands good until it is set aside, It gave an equitable or inchoate
title to the [878] plaintiff as purchaser. And that title became absolute
when thie sale was conﬁrmed and he obtained the formal cerblﬁca.te of
sale. -

His title, whlch was inchoate before, wag perfected by the issue of the
sala: cortificate.. Nothing therefore passed to the defendant under the
second sale—Yeshvant v. Govind (4) ; Prangour v. Himanta (5). Section
316, cl. 2 of the Code of Civil Procedure does not apply to auction-

purchasers. It refers to the parties to the suit and persons clalmmg
througb them, and not to strangers.

JUDGMENT.’ S

. TBLANG, J.—The question raised in this'case is one upon which,
apparently, there has not been yet any authoritative decision in this Court.
On 27th February 1886 the propertv.in dispute was sold at an execution
sale  and knocked down :to the plaintiff. On. 10th March 1886 the
property was sold again, also .in execution of a decres, and knocked
down to the defendant, The latter sale was confirmed on 3rd July 1886,
-and the former subsequently on 21st July 1886. Certificates of sale were
issued both to the plaintiff and defendant on 22nd September 1886,
and on 14th February 1887 the defendant was put in possession. On the
findings of the Court below, it is quite clear that the sale to the defendant
was a sale only. of the share of Supdu, while the sale to the plainfiff was
a sale of the shares of Supdu and all his brothers. The plaintiff therefore
1s, in any event, entitled to fhe relief he claims ag regards the shares
and interests of Supdu’s brothers. And the question is simply, as regards
the share of Supdu, whether, in the events which have happened, if
now belongs to the plaintiff or the defendant.

: It will conduce to a clear understanding of the case, I think, if we -
-.ascertain the respective rights of the. parties at the various dates which
‘have been above mentioned. On the 27th February 1886 the sale fo the
plaintiff took place. At that time the defendant had admittedly no right
to the property—present, future, 'vested or contingent. And. according
to the decisions of .our Courts, the plaintiff then by virtue of such sale
obtained an equitable interest in the property, which has been sometimes
‘deseribed as * inchoate,” sometimes as ' contingent.” In Komapa {379]
v. Janardan (6) Sir M, R. Westropp spoke of the purchaser in such a case
obﬁaining, as: from the date of the sale, ‘'a conmngenb right to the land,
s.e.,, contingent on subsequent confirmation.” In' the case of Rajah
'Hossein Buksh Ehan v. Baboo Roy Dhunput Sing Bahadoor (7), payments
made by a purchaser before confirmation .of sale were allowed to such
Durchasel on the .sale being subsequently set aside, Sir. R. Couch
(1) 15 C, 536, (2) 9 B. 10. .. (3) P.J.1883, 254, &
- {4) 10 B. 453, - - (5) 12 C. 897. (6)-11-B. H. C. R. 193 (194),
(7) 18 W, R. 289 (290). R ,\ (-
2246\
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gaying : ' The plaintiff by his purcha.ée at the auction sale had - acquired:

an inchoate right to the property. If the sale had been confirmed, ha

_would have become the absolute purchaser.” Thesa cases, it is frue,
weore decided under the old Civil Procedure Code, but the doctrine laid
down in them was not based on:the prov1sxons of that Gode but on general
equitable prineiples (1).

' The question, then, is whether there is a.nvthmg ir the provisions
ofithe present Code (XIV of 1882) which. should be held to prevent
such equitable interests arising. - The words of the Oode, 8. 316, at first
sight certainly seem to bear some: such signification. '‘The title to the
property,” that section says, * vests in the purchaser upon the confirma-
tion and not . before.”” But.I am, on the whole, of opinion, .that
these words are not necessarily inconsistens with the equitable interest
accruing from the sale. What is- the meaning of * the title to the:
property '’ ? That phrase, according to its ordinary meaning, must, I ap-
prehend, be held to apply only to a full perfected title, not to that
* contingent ”’ or “* inchoate ”’ title which Sir M. R. Westropp and Sir R..
Couch spoke of in the cases above cited. Such a perfected title, doubtless,’
does not vast in the purchaser befors confirmation. But is a provision,
which enacts that, to be necessarily construed as destroving any lesser
interest which arises by reason of general equitable principles? I am not-
satisfied that that is the necessary result of putting its ordinary gramma-
tical sense on the language used by the Legislature. And, if that is not.
necessarily the ordinary grammatical sense, I can see some very weighty
reasons for holding that we should not attribute that sense to the words.
Suppose, for instance, the delay in {380] obtaining confirmation of the
first execution sale is due to a vexatious or fraudulent attempt on the
part of the judgment-debtor to set aside the sale—an attempt perhaps
even based on collnsion between the judgment-debtor and ancther ereditor.
Such an attempt may, of course, result in protracted litigation, and while
such litigation is pending, the other ereditor of the same judgment-debtor
may get the property sold and the sale confirmed. Is the first purchaser to
lose the benefit of his purchase under such circumstances for no fault of his
own, and possibly even by the fraud and collusion of the judgment-debtor
and the subsequent execution-creditor? Unless the words of the Liegislature
reasonably construed, are incapable of bearing any other mbamrebatwn, I
should be unwﬂhng to sanction this. Again, if the later purchase prevams,:
either the previous purchaser loses his money most inequitably ; or if he is
allowed a refund of it on the ground of there having been a total failure of
conuderahon—‘hough it is diffieult to see precisely: how this is to be
practically done—the first execution-creditor is put to an inequitable loss;
for which he may, coneeivably, be quite unable to reimburse himself. On.
the other hand, if it is beld that the prev1ous sale prevails, there is no.
injustice to the later purchaser, who avowedly is a speculative purchaser
or at all events is not entitled to the privileges of a bona fide purchaser:
for valuable consideration (2)., These considerations appear to me to
lead to fhe conclusion that we ought not to adopt the construction
confended for on behalf of the aprpellants, unless the words used by the
Legislature cannot reasonably be made to yield any other meaning. ;

To come back, then, to the words of the section itself. I have already
pointed out that the words “ the title to the property shall not vest

(1) Cf. also Namundepa v. Hemapa, 9 B. 10 ; and Yeshmm[ Y. Go'umd 10 B 453.
(2) Compare Sobhagchand v. Bhaihand, per Melvxll J., 6 B. 193 .(207). o
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before the certificate’ are not necessarily insonsistent with the subsis-:
tence. of an equitable interest short: of the full' perfected title in the
purchaser even before the certificate issues. And the facts that the
transaction which takes place at the time of the auction is called a sale,
that a cancellation of it is called the setting aside of a sale, that a subsequent
auction [881] after the failure of the first is called a re-sale—all these
things show that in the contemplation of the legislature the transaction
aven before confirmation and issue of certificate is a sale—though a sale
liable to be set aside. Itis something more, therefore, in its legal aspect,
than a mere contract for sale, and must be treated as lying outside
the scope of those differences of opinion which were referred to by Sir
M. R. Westropp in Waman v. Dhondiba (1), and, therefore, rendering it
unnecessary to inguire with any minuteness whether any real lnterest in
the property itself resuited from the transaction or not.

There is in the same section, howsver, another phrase Whlch requires
potice :—* So far as regards parties to the suit and those claiming through
or under them.” The High Court of Calcutta {Norris and Beverley, JJ. ) (2)
has construed that phrase; and that Courb has held that, if the title *
regards the parties to the suit’’ does not vest till after a parficular date,
it cannot, as regards third parties, date from any earlier period. It is
impossible not to feel the force of this view. On the other hand, however,
it ought not to be forgotten, that on this construction the whole of the
clause above set out.becomes mere surplusage. If the “vesting” takes
effect at the same time “‘as regards parties to the suit’’ and as regards third
parties, there is no obvious object in expressly specifying the former. It
may, doubtless, be said that there is an object in specilying it, because the
vesting may possxbly take effect later as regards third parties, But it is
not easy to imagine the case for which such a provision would be needed.
I am myself, therefore, rather inelined to think, that the whole of the
clause relating to the time when the vesting is to take effect was pust in to
give legislative form to the law as already laid down by the Courbs under
the Actof 1859, and in giving it such a form, it was thought desirable to
insert the parenthetical clause above referred to inview of the similar
words which occur in 8. 312, touching the confirmatioc of the sale, and
which were most probably inserted merely ex abundants cautela. If this
is so, it {882] is not improbable that there was no intention on the part
of the Legislature to disturb the equitable rights flowing from the com-
pletion of the auction sale, but only to regulate such matters as arose, for
instance, in Basope v. Marya(8) or Harkisandas v. Bai Ichha(4). 1 think
it would not be contrary to the rules laid down in the case of Bank of -
England v. Vagliano Brothers (5) and it would be in accordance with one
of the rules in Heydon’s case (6) to look to the old law and the decisions
under if, so {ar as is necessary fo arrive at such an interpretation of s. 316.

On the whole, therefore, it appears to me that we cannot decide the
present case in favour of the defendant, without holding that an execution
sale by the Court, before it is confirmed, creates notionly no title to the
property, but no right #n re whatever, not even any equitable interest in the
properby. - Apart from the Civil Procedure Code, it would, I think,
be impossible to hold this. ~ And in the words of theCode I can find no
adequate support for the view that the Legislature intended that such

(1) 4 B, 126. (2) Prem Chand Pal v. Purnima Dasi, 15 0. 546.

(3) 3 B. 433. . (4) 4 B. 155. (5) Li. R. (1891), A, C. 107.

(6) 3 Rep. Tb; and compare Pelton v. Harison, L.R. (1891}, 2 Q.B. 422 Connor
v, Kent, Ibwd 545 ; and In re Leon, L, R. (1892}, 1 Ch, 348." )
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equitable 1nberests, which had been constantly given effect to by the Courts,
as a matber of subsbantive law, should now cease to be recognized. I am
therefore of opinion that the decree of the Courh below is right, and should
be affirmed wifh costs.” -

JARDINE, J.——I am of the same opinion and concur in the proposed

" decree, T agree with my learned colleague-in the reasons he has given. I
think the reference to the parties and persons claiming under them in the
addition made to s. 316 in Act XII of 1879, re-enacted in the Code, Act
XIV:of 1882, would be ‘surplusage if the Legislature had intended the
addition to aoply to third parties. The addition requires the certificate
" %0 bear the date of the confirmation of the sale; and s. 314 declares that
no gale of immoveable property shall become absolute until -it has been
confirmed ; the new words in 8. 316 as to the date when *the title to the
property sold shall vest” seem to me fechnical, and to point to the complete
title arising on the [383] sale becoming absolute, such as might be requisite
to enable the purchaser to bring a suit in ejectment, but distinguishable
from the inchoate tifle which suffices for a suif of an eguitable nature.
. The distinction is illustrated by Westropp, C.J., in Krishnajiv. Ganesh (1).

There are many reported cases in which the right in equiby of a third
party to bring suit on the imperfected title has been declared before 1879 :
I take the Full Bench case of Bhyrub Chunder v. Soudamini Dabee (2) to
be one of them ; and it is not to be supposed that the Legislature in 1879
and 1882 was vot aware of the settled doctrine which was applied by the

High Court up to the time when this addition to s. 316 was made, as

appears from Yeshwant v. Govind (3) and Prem Chand Pal v. Purnima
Dasi (4). With reference to the remarks of Norris, J., in that case I
would observe that it appsars difficult to hold that the words of the new
part of 8, 816, which omit mention of strangers to the suil, can be
construed to include them by inference, as that construetion would abolish
- rights protected by a firmly established application of equity. Had this
been the intention of the Legislature, express words would have been used.
‘With regard to Beverley, J.’s. concludmg remark in that same case, I
would also observe that the reasoning in Prangour v. Himanta (5)
commends itself to me as a correct interpretation of s. 316 as amended.

Decree confirmed.

16B.139. - - . (@20.141, - (3) 10 B. 453.
(4) 15 ©. 546.. (5)120. 597, - v
949

B IX~32

1882
JULY 8.

—

APPEL:-
LATE
CiviL.

17 B. 3175.



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 
	Page 875 
	Page 876 
	Page 877 
	Page 878 
	Page 879 
	Page 880 
	Page 881 
	Page 882 
	Page 883 
	Page 884 
	Page 885 
	Page 886 
	Page 887 
	Page 888 
	Page 889 
	Page 890 
	Page 891 
	Page 892 
	Page 893 
	Page 894 
	Page 895 
	Page 896 
	Page 897 
	Page 898 
	Page 899 
	Page 900 
	Page 901 
	Page 902 
	Page 903 
	Page 904 
	Page 905 
	Page 906 
	Page 907 
	Page 908 
	Page 909 
	Page 910 
	Page 911 
	Page 912 
	Page 913 
	Page 914 
	Page 915 
	Page 916 
	Page 917 
	Page 918 
	Page 919 
	Page 920 
	Page 921 
	Page 922 
	Page 923 
	Page 924 
	Page 925 
	Page 926 
	Page 927 
	Page 928 
	Page 929 
	Page 930 
	Page 931 
	Page 932 
	Page 933 
	Page 934 
	Page 935 
	Page 936 
	Page 937 
	Page 938 
	Page 939 
	Page 940 
	Page 941 
	Page 942 
	Page 943 
	Page 944 
	Page 945 
	Page 946 
	Page 947 
	Page 948 
	Page 949 
	Page 950 
	Page 951 
	Page 952 
	Page 953 
	Page 954 
	Page 955 
	Page 956 
	Page 957 
	Page 958 
	Page 959 
	Page 960 
	Page 961 
	Page 962 
	Page 963 
	Page 964 
	Page 965 
	Page 966 
	Page 967 
	Page 968 
	Page 969 
	Page 970 
	Page 971 
	Page 972 
	Page 973 
	Page 974 
	Page 975 
	Page 976 
	Page 977 
	Page 978 
	Page 979 
	Page 980 
	Page 981 
	Page 982 
	Page 983 
	Page 984 
	Page 985 
	Page 986 
	Page 987 
	Page 988 
	Page 989 
	Page 990 
	Page 991 
	Page 992 
	Page 993 
	Page 994 
	Page 995 
	Page 996 
	Page 997 
	Page 998 
	Page 999 
	Page 1000 
	Page 1001 
	Page 1002 
	Page 1003 
	Page 1004 
	Page 1005 
	Page 1006 
	Page 1007 
	Page 1008 
	Page 1009 
	Page 1010 
	Page 1011 
	Page 1012 
	Page 1013 
	Page 1014 
	Page 1015 
	Page 1016 
	Page 1017 
	Page 1018 
	Page 1019 
	Page 1020 
	Page 1021 
	Page 1022 
	Page 1023 
	Page 1024 
	Page 1025 
	Page 1026 
	Page 1027 
	Page 1028 
	Page 1029 
	Page 1030 
	Page 1031 
	Page 1032 
	Page 1033 
	Page 1034 
	Page 1035 
	Page 1036 
	Page 1037 
	Page 1038 
	Page 1039 
	Page 1040 
	Page 1041 
	Page 1042 
	Page 1043 
	Page 1044 
	Page 1045 
	Page 1046 
	Page 1047 
	Page 1048 
	Page 1049 
	Page 1050 
	Page 1051 
	Page 1052 
	Page 1053 
	Page 1054 
	Page 1055 
	Page 1056 
	Page 1057 
	Page 1058 
	Page 1059 
	Page 1060 
	Page 1061 
	Page 1062 
	Page 1063 
	Page 1064 
	Page 1065 
	Page 1066 
	Page 1067 
	Page 1068 
	Page 1069 
	Page 1070 
	Page 1071 
	Page 1072 
	Page 1073 
	Page 1074 
	Page 1075 
	Page 1076 
	Page 1077 
	Page 1078 
	Page 1079 
	Page 1080 
	Page 1081 
	Page 1082 
	Page 1083 
	Page 1084 
	Page 1085 
	Page 1086 
	Page 1087 
	Page 1088 
	Page 1089 
	Page 1090 
	Page 1091 
	Page 1092 
	Page 1093 
	Page 1094 
	Page 1095 
	Page 1096 
	Page 1097 
	Page 1098 
	Page 1099 
	Page 1100 
	Page 1101 
	Page 1102 
	Page 1103 
	Page 1104 
	Page 1105 
	Page 1106 
	Page 1107 
	Page 1108 
	Page 1109 
	Page 1110 
	Page 1111 
	Page 1112 
	Page 1113 
	Page 1114 
	Page 1115 
	Page 1116 
	Page 1117 
	Page 1118 
	Page 1119 
	Page 1120 
	Page 1121 
	Page 1122 
	Page 1123 
	Page 1124 
	Page 1125 
	Page 1126 
	Page 1127 
	Page 1128 
	Page 1129 
	Page 1130 
	Page 1131 
	Page 1132 
	Page 1133 
	Page 1134 
	Page 1135 
	Page 1136 
	Page 1137 
	Page 1138 
	Page 1139 
	Page 1140 
	Page 1141 
	Page 1142 
	Page 1143 
	Page 1144 
	Page 1145 
	Page 1146 
	Page 1147 
	Page 1148 
	Page 1149 
	Page 1150 
	Page 1151 
	Page 1152 
	Page 1153 
	Page 1154 
	Page 1155 
	Page 1156 
	Page 1157 
	Page 1158 
	Page 1159 
	Page 1160 
	Page 1161 
	Page 1162 
	Page 1163 
	Page 1164 
	Page 1165 
	Page 1166 
	Page 1167 
	Page 1168 
	Page 1169 
	Page 1170 
	Page 1171 
	Page 1172 
	Page 1173 
	Page 1174 
	Page 1175 
	Page 1176 
	Page 1177 
	Page 1178 
	Page 1179 
	Page 1180 
	Page 1181 
	Page 1182 
	Page 1183 
	Page 1184 

